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Cong meets NHRC chief over rain+elated deaths

TRIBUNE NEWS SERVICE

NEW DELHI, JULY 2
Delhi Pradesh Congress
Committee president Deven-
der Yadav said a delegation of
seniar Delhi Congress leaders
met National Human Rights
Commission (NHRC) Chair-
person  Vidya  Bharathi
Sayvani  over rainrelated
deaths on Tuesday, submit-
ting a detailed memorandum.
The delegation demanded
a compensation of Rs 1
crore for the families of the
11 people who died during
the heavy downpour on
June 28, criticising the com-
pensation amount
announced by the AAP gov-
ernment as insufficient,
The memorandum also
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Adelegation of the Delhi Congress meets NHRC Chairperson
Vidya Bharathi Sayani in New Delhi on Tuesday. maune pHoto

called for penal action against
afficials responsible for the
fatalities, describing them as
“murders” due 1o the failure
of Delhi Government officals
to make necessary prepara-

tions to address rain-related
1ssues and waterlogging.
The delegation included
chaimman of the communica-
tions department and former
MLA Anil Bharadwaj, former

Delhi minister Mangat Ram

Singhal, former MLAs
Mateen Ahmed, Viay
Lochav, Amrish Gautam and

Darshna Ramkumar, Delhi
Bar Association Chairman
KC Mittal, advocate Sarfraz
Ahmed Siddiqui and
Pradyuman Singh.

Yadavadded that the NHRC
Chairperson assured the dele-
gation of prompt action, stat-
ing she would write to the
departments concerned to
investigate the lapses and
hold offidals responsible
acvountable, “Had the offi-
dals taken measures to tackle
monsoon woes at least two
months in advance, 11 inno-
cent persons would not have
lost their lives in the rains,”
Yadav emphasised.
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RAIN-RELATED DEATHS

Cong knocks NHRC doors
for % 1 crore compensation

EXPRESS NEWS SERVICE @ New Delhi

A Delhi Congress delegation led
by its president, Devender Ya-
dav, met the chairperson of the
National Human Rights Com-
mission (NHRC) on Tuesday to
seek compensation of Rs 1crore
for the families of those who
died during the unprec-
edented extreme rain
on June 28 in the city.
The city government
has announced Rs 10
lakh compensation for
the deceased’s next of
kin.The delegation submit-
ted amemorandum to the NHRC
chairperson, Vidya Bharthi
Sayani, and also sought penal
action against the officials re-
sponsible for the fatalities.
“The Delhi government offi-
cials failed to make advance

preparations to tackle rain-re-
lated accidents and water-log-
ging,” Yadav said.

Yadav said that the NHRC
chairperson assured the Con-
gress delegation that she will
write to the concerned depart-
ments to find out about the laps-

es and takeprompt action
againstthe officials

responsible.

According to govern-
ment records, 11 people
died in rain-related inci-

dents as the city received
228 mm of rainfall in a
day, the highest in 88 years.
Among the deceased were the
labourers who were burried
alive at a contruction site in
Vasant Kunj after a wall fell on
them. A taxi driver died after
conopy of Delhi airport fell on
his car rooftop.
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Delhi Congdelegation meets NHRC
over compensation forrainvictims

STATESMAN NEWS SERVICE
NEW DELHI, 2 JULY

Delhi Congress president
Devender Yadav on Tuesday
informed that a delegation of
the senior party leaders met
the National Human Rights
Commission (NHRC) and
submitted a detailed memo-
rmndum, demanding Rs one
crore compensation forthose
who lost their lives in the
recent rain-related incidents,

The meeting of the dele-
gation of Delhi Congress with
the Rights body came a day
after the party demanded Rs
one crore com pensation for
the victims stating that Delhi
govemment's compensation
ofRs 10 lakh was too litde,

The members of the del-
egation included Chairman
of the Communications
Department and former MLA
Anil Bharadwaj and former
Delhi minister Mangat Ram
Singhal.

The Delhi Congress chief
spidthat "the delegation also
demanded penal action
against the officials respon-

sible for the fatalities, as they
were in reality murderswhich
happened due to the irre-
sponsibility and inability of
the Delhi government offi-
cials tomake advance pre pa-
rations totacklerain-related
woes and water-logging.”

Yadav claimed that the
Commission assured the del-
egation that it will write tothe
concerned departments to
find out aboutthelapses and
take promptaction against the
officials responsible for the
tragedies,

The Delhi Congress chief

pointed out that the Ffirst
monsoon downpour had
resulted in tragic fatalities,
severely impacted traffic
movement andsubmerged the
capital.

Yadavasserted theseinci-
dents highlight the urgent
need to address the persist-
entissue ofwater-loggingin
Delhi.

"It was impemtive wimple-
ment effective drainage sys-
tems and safety measuresto
prevent deaths due the
lapses of the officials,” he
added.
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NHRC nofices reported
discriminafion by Foxconn

The WNational Human Rights
Commission (NHRC), India took
suo moto cognisance of media re-
ports that Foxconn, a major man-
ufacturer of Apple devices has
systematically excluded married
women from jobs at its iPhone
assembly plant in Sriperumbudur,
Tamil Nadu. It is alleged by a for-
mer HR Executive at Foxconn,
India that verbal directions have
been given to the Indian hiring
agencies by the company in this
regard. The Commission has is-
sued notices to the concerned
authorities.
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NHRC takes action against the
reported sexual assault of a woman
The MNational Human Rights
Commission (NHRC), India took
suo moto cognisance of a media
report that allegedly, a Delhi Po-
lice constable befriended a wom-
an, sexually assaulted her and
also made a video of the act. Lat-
er, threatening to post the video
on social media, he continued to
commit rape on her. Reportedly,
she has been visiting the Kalyan-
puri and Malviya Nagar police
stations in Delhi for 15 days but
the police are allegedly not taking
any action on her complaint in the
matter.
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NHRC takes action for
couple beaten in public
The National Human Rights
Commission (NHRC), India
took suo moto cognisance of
a couple who was mercilessly
beaten up in Lakshmipur village
of Chopra division in Uttar Dina-
jpur district, West Bengal in full
public view, by a group of peo-
ple reportedly associated with a
political party on June 29. The
media report also quoted a video
of the incident on social media.
The Commission issued no-
tices to the Chief Secretary and
Director General of Police, West
Bengal calling for a detailed re-
port within one week.
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NHRC takes suo moto cognisance of
reported death of three workers

The WNational Human Rights
Commission, India took suo moto
cognisance of a media report that
three workers drowned in the
sewage (reatment plant of a mul-
tinational IT company in Greater
Noida, Gautam Budh Nagar, UP.
Reportedly, they fell and drowned
into the tank of the sewage treat-
ment plant while repairing a
submersible pump to fix an over-
flowing sewer.

The Commission has issued
notices to the Chief Secretary and
the DG of Police, Utlar Pradesh
calling for a detailed report.
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Delhi Cong delegation meets NHRC over compensation for rain
victims

https://www.thestatesman.com/cities/delhi-cong-delegation-meets-nhrc-over-
compensation-for-rain-victims-1503316067.html

The meeting of the delegation of Delhi Congress with the Rights body came a day
after the party demanded Rs one crore compensation for the victims stating that
Delhi government’s compensation of Rs 10 lakh was too little.

Delhi Congress president Devender Yadav on Tuesday informed that a delegation of
the senior party leaders met the National Human Rights Commission (NHRC) and
submitted a detailed memorandum, demanding Rs one crore compensation for those
who lost their lives in the recent rain-related incidents.

The meeting of the delegation of Delhi Congress with the Rights body came a day
after the party demanded Rs one crore compensation for the victims stating that
Delhi government’s compensation of Rs 10 lakh was too little.

The members of the delegation included Chairman of the Communications
Department and former MLA Anil Bharadwaj and former Delhi minister Mangat Ram
Singhal

The Delhi Congress chief said that “the delegation also demanded penal action
against the officials responsible for the fatalities, as they were in reality murders
which happened due to the irresponsibility and inability of the Delhi government
officials to make advance preparations to tackle rain-related woes and water-

logging.”

Yadav claimed that the Commission assured the delegation that it will write to the
concerned departments to find out about the lapses and take prompt action against
the officials responsible for the tragedies.

The Delhi Congress chief pointed out that the first monsoon downpour had resulted
in tragic fatalities, severely impacted traffic movement and submerged the capital.

Yadav asserted these incidents highlight the urgent need to address the persistent
issue of water-logging in Delhi.

“It was imperative to implement effective drainage systems and safety measures to
prevent deaths due the lapses of the officials,” he added.
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Foxconn hiring: NHRC sends notice to Centre, Tamil Nadu govt
over ‘bias’ against married women at iPhone maker's plant

https://www.msn.com/en-in/news/India/foxconn-hiring-nhrc-sends-notice-to-centre-
tamil-nadu-govt-over-bias-against-married-women-at-iphone-maker-s-plant/ar-
BB1pdqGq

The National Human Rights Commission (NHRC) on Monday issued notices to the
Union Labour Ministry and the Tamil Nadu government over reports of gender
discrimination in jobs by Foxconn, a major manufacturer of Apple devices, at its
iPhone assembly plant in Tamil Nadu's Sriperumbudur

The human rights watchdog issued the notices after taking suo motu cognisance of
media reports that Foxconn “has systematically excluded married women from jobs
at its iPhone assembly plant in Sriperumbudur, Tamil Nadu”.

A former human resource executive at Foxconn had alleged that “verbal directions”
were given to the recruitment agencies in this regard.

Citing reports, the NHRC said the company “does not hire married women because
of cultural issues and societal pressure”.

According to a report by news agency PTI citing sources, Foxconn had informed the
government that 25 per cent of its new hires are married women and its safety
protocol, which requires all employees to avoid wearing metal irrespective of gender
or religion, is not discriminatory.

The content of the media reports, if true, raises a serious issue of discrimination
against married women causing the violation of the right to equality and equal
opportunity, said the NHRC in its statement

Seeking a detailed report within one week, the Commission has issued notices to the
secretary, Union ministry of labour and employment, and the chief Secretary,
government of Tamil Nadu.

As per media reports carried on June 26, a number of job seekers in the company
were spoken to during the period January 2023 to May 2024 and the candidate
information pamphlet of the company was examined, it said.

‘It was revealed that only unmarried women were eligible for assembly job while
there was no mention in this regard in the advertisements made by the company. A
WhatsApp chat between a married candidate and the hiring agency of the company
was also quoted in the news report stating that when the candidate asked about the
salary and childcare facility offered by the company, the response was 'married not
allowed'. The company, reportedly, refuted the allegations of discrimination in
employment based on marital status, gender, religion or any other form,” the
statement said.
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The NHRC also noted that gender equality is not only required in the Indian
Constitution, but the international treaties and covenants, viz., International
Covenant Civil and Political Rights, and the International Covenant of Economic,
Social, and Cultural Rights also provide non-discrimination on the ground of gender
in any form of employment.
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Human Rights Commission's Big Action On Public Flogging
Incident In Bengal

https://www.msn.com/en-in/news/India’human-rights-commission-s-big-action-on-
public-flogging-incident-in-bengal/ar-BB1pdnWr?ocid=iehp

New Delhi: The National Human Rights Commission on Monday took suo motu
cognizance of a viral video showing a man and a woman being publicly beaten in
West Bengal’'s Uttar Dinajpur, allegedly for having an illicit relationship. The man,
identified as Tajmul alias 'JCB', allegedly a TMC worker from Chopra area, was
arrested and remanded to five days of police custody after being produced before a
local court following the incident

The commission decided to issue notices to the Chief Secretary and Director
General of Police of West Bengal, requesting a detailed report on the incident within
one week. Further, the commission has planned to send its team for a spot inquiry,
considering the seriousness of the matter.

In a statement, the commission said that “the matter indicates that the State
authorities have not learnt any lessons from such incidents in the past nor the
concerns raised by the NHRC

Requesting a report on the incident, the NHRC stated, “It should include the status of
the police investigation in the matter, the health status of the victims and medical
treatment if any, provided to them. The Commission would also like to know about
the steps taken/ proposed to be taken by the State government to ensure that such
incidents of violation of the human rights of the citizens, by politically protected
goons, do not recur.”

It added that the commission noted that this was not an isolated incident that
recently took place in the state where law was taken into the hands by “unruly
elements, victimizing innocent people, especially women.” The statement read, “As
mentioned in the instant news report, in a similar incident, a woman was allegedly
made naked and beaten up in Cooch Behar. Apart from this, the Commission has
also taken cognizance of the shameful incidents of indignity to women that occurred
in Sandeshkhali area of district North 24 Parganas in West Bengal wherein a man
allegedly associated with a political party had subjected the women to sexual abuse
and torture.”

Police registered a case on Sunday after the video went viral on social media. Times
Now could not verify the authenticity of the video which has sparked outrage from
the public.

The opposition, mainly BJP and CPI(M), has accused the TMC of being responsible
for the incident, describing it as a form of “bulldozer justice” under Chief Minister
Mamata Banerjee's rule

The West Bengal police said in a statement that there were malicious attempts from
certain quarters to spread misinformation and politicise the incident. "The fact is, on
knowing about the incident, police have promptly identified the culprit and arrested
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him. A suo motu case has been started into the matter and an investigation is on.
The victim has been provided with police security. IC Chopra has been show-caused
over the incident," the Bengal Police wrote on X.

Senior TMC leader Shantanu Sen condemned the incident and assured that the
state government is taking all necessary actions to address the situation. "We do not
support such incidents. The victims have been provided with security. Anyone else
involved will also not be spared," the TMC spokesperson said
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India human rights body says Reuters story on Foxconn hiring
raises discrimination concerns

https://www.msn.com/en-us/news/world/india-human-rights-body-says-reuters-story-
on-foxconn-hiring-raises-discrimination-concerns/ar-
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Cimg%20src&item=flights%3Cimg%20src&item=flights % 3Cimg%20src&item=flights

%3Cimg%20src&apiversion=v2&noservercache=1&domshim=1&renderwebcompon

ents=1&wcseo=1&batchservertelemetry=1&noservertelemetry=1

By Aditya Kalra

NEW DELHI (Reuters) - India's human rights watchdog said on Monday it had asked
government officials to examine reported discrimination by Foxconn, after a Reuters
investigation found the major Apple supplier has been rejecting married women from
iPhone assembly jobs in the country.

In a statement, the National Human Rights Commission (NHRC) said it had issued
notices to the secretary of Prime Minister Narendra Modi's labour ministry and the
chief secretary of the state government of Tamil Nadu, site of a major iPhone factory,
calling for a detailed report within a week.

"NHRC observes that the matter, if true, raises a serious issue of discrimination
against married women causing the violation of the right to equality and equal
opportunity,” it said.

The Reuters story has sparked debates on TV channels, newspaper editorials, calls
from women groups, including within Modi's party as well as opposition parties to
investigate the matter. Modi's federal government has also asked Tamil Nadu state
for a "detailed report".

Modi's labour ministry, Apple and Taiwan-based Foxconn did not immediately
respond to requests for comment. A Tamil Nadu government spokesman referred
questions to its labour department, which did not respond.

The Reuters investigation found Foxconn systematically excluded married women
from jobs at its main India iPhone plant on the grounds they have more family
responsibilities than their unmarried counterparts. Foxconn hiring agents and HR
sources cited family duties, pregnancy and higher absenteeism as reasons for not
hiring married women.

Responding to the investigation, published last week, Apple and Foxconn
acknowledged lapses in hiring practices in 2022 and said they had worked to
address the issues. All the discriminatory practices documented by Reuters at the
Tamil Nadu plant, however, took place in 2023 and 2024. The companies didn't
address those instances.

Foxconn has said it "vigorously refutes allegations of employment discrimination
based on marital status, gender, religion or any other form."
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Apple has said all its suppliers, including Foxconn, hire married women and "when
concerns about hiring practices were first raised in 2022 we immediately took action
and worked with our supplier to conduct monthly audits to identify issues and ensure
that our high standards are upheld

Indian law does not bar companies from discriminating in hiring based on marital
status, though Apple's and Foxconn's policies prohibit such practices in their supply
chains.

The NHRC said it "noted the fact that gender equality is not only required in the
Indian constitution but the international treaty and covenants."

State authorities must ensure that all companies follow the norms and regulations
relating to labour laws, it added.

(Reporting by Aditya Kalra; Additional reporting by Praveen Paramasivam and
Munsif Vengattil; Editing by Raju Gopalakrishnan)
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India human rights body says Reuters story on Foxconn hiring
raises discrimination concerns

https://www.msn.com/en-us/news/world/india-human-rights-body-says-reuters-story-
on-foxconn-hiring-raises-discrimination-concerns/ar-BB1pcdsA?item=flightsprg-
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By Aditya Kalra

NEW DELHI (Reuters) - India's human rights watchdog said on Monday it had asked
government officials to examine reported discrimination by Foxconn, after a Reuters
investigation found the major Apple supplier has been rejecting married women from
iPhone assembly jobs in the country

In a statement, the National Human Rights Commission (NHRC) said it had issued
notices to the secretary of Prime Minister Narendra Modi's labour ministry and the
chief secretary of the state government of Tamil Nadu, site of a major iPhone factory,
calling for a detailed report within a week.

"NHRC observes that the matter, if true, raises a serious issue of discrimination
against married women causing the violation of the right to equality and equal
opportunity," it said.

The Reuters story has sparked debates on TV channels, newspaper editorials, calls
from women groups, including within Modi's party as well as opposition parties to
investigate the matter. Modi's federal government has also asked Tamil Nadu state
for a "detailed report".

Modi's labour ministry, Apple and Taiwan-based Foxconn did not immediately
respond to requests for comment. A Tamil Nadu government spokesman referred
questions to its labour department, which did not respond.

The Reuters investigation found Foxconn systematically excluded married women
from jobs at its main India iPhone plant on the grounds they have more family
responsibilities than their unmarried counterparts. Foxconn hiring agents and HR
sources cited family duties, pregnancy and higher absenteeism as reasons for not
hiring married women.

Responding to the investigation, published last week, Apple and Foxconn
acknowledged lapses in hiring practices in 2022 and said they had worked to
address the issues. All the discriminatory practices documented by Reuters at the
Tamil Nadu plant, however, took place in 2023 and 2024. The companies didn't
address those instances.

Foxconn has said it "vigorously refutes allegations of employment discrimination
based on marital status, gender, religion or any other form."
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Apple has said all its suppliers, including Foxconn, hire married women and "when
concerns about hiring practices were first raised in 2022 we immediately took action
and worked with our supplier to conduct monthly audits to identify issues and ensure
that our high standards are upheld."”

Indian law does not bar companies from discriminating in hiring based on marital
status, though Apple's and Foxconn's policies prohibit such practices in their supply
chains.

The NHRC said it "noted the fact that gender equality is not only required in the
Indian constitution but the international treaty and covenants."

State authorities must ensure that all companies follow the norms and regulations
relating to labour laws, it added.

(Reporting by Aditya Kalra; Additional reporting by Praveen Paramasivam and
Munsif Vengattil; Editing by Raju Gopalakrishnan)
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India’s human rights watchdog targets Foxconn over claims the
Apple supplier refused to hire married women

https://fortune.com/asia/2024/07/02/india-human-rights-watchdog-targets-foxconn-
claims-apple-supplier-excluded-married-women/

Foxconn’s fledgling Indian supply chain is deep in an employment scandal over
allegations the Apple supplier refused to hire married women at its factory in Tamil
Nadu.

The National Human Rights Commission, India’s human rights watchdog, called for a
detailed report on Foxconn’s hiring practices within a week of notices to both India’s
labor ministry and the Tamil Nadu state government.

The commission is the latest group to pressure India’s government over Foxconn
following a report from Reuters, published early last week, that alleged the Apple
supplier rejected married women from assembly jobs at its main iPhone plant near
Chennai, in the state of Tamil Nadu.

Hiring agents and Foxconn HR sources quoted by Reuters blamed “family duties,
pregnancy, and higher absenteeism” for the policy.

Since the report, India’s opposition parties and the women’s wing of Prime Minister
Narendra Modi’s party have urged the government to investigate.

In a statement, Foxconn refuted allegations of employment discrimination, claiming
that almost 25% of women employed in its latest hiring round are married. Foxconn
generally outsources its recruitment of assembly-line workers to third-party vendors.

Foxconn in India

Foxconn, the world’s largest contract manufacturer, began assembling iPhones in
India in 2017. It first focused on older models, but started assembling Apple’s
flagship phones in India in 2020. Last year, Indian-made iPhone 15 models launched
on the same day as those manufactured in China, a major milestone for Apple and
Foxconn’s Indian manufacturing.

Besides Apple, Foxconn makes products for other brands like Amazon, Google, and
Sony. Google is reportedly partnering with Foxconn to make its Pixel phones in
Tamil Nadu.

Foxconn’s China operations have also grappled with employee complaints in recent
years. In November 2022, workers at its iPhone factory in Zhengzhou staged huge
protests over late pay and COVID lockdowns.
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NHRC notice to Centre, TN govt over ‘'discrimination' by
manufacturer of electronic devices in jobs

https://hr.economictimes.indiatimes.com/news/industry/nhrc-notice-to-centre-tn-govt-
over-discrimination-by-manufacturer-of-electronic-devices-in-jobs/111426076

Issuing the notices, the National Human Rights Commission (NHRC) has noted the
fact that gender equality is not only required in the Indian Constitution but the
international treaty and covenants, viz., International Covenant Civil and Political
Rights, and the International Covenant of Economic, Social, and Cultural Rights also
provide non-discrimination on the ground of gender in any form of employment.

New Delhi: The NHRC on Monday said it has issued notices to the Union Labour
Ministry and the Tamil Nadu government over reports that a major manufacturer of
electronic devices has allegedly "systematically excluded" married women from jobs
at its assembly plant in Sriperumbudur.Issuing the notices, the National Human
Rights Commission (NHRC) has noted the fact that gender equality is not only
required in the Indian Constitution but the international treaty and covenants, viz.,
International Covenant Civil and Political Rights, and the International Covenant of
Economic, Social, and Cultural Rights also provide non-discrimination on the ground
of gender in any form of employment.

The NHRC has taken "suo motu cognisance of media reports that Foxconn, a major
manufacturer of Apple devices has systematically excluded married women from job
at its iPhone assembly plant in Sriperumbudur, Tamil Nadu", it said.lt is alleged by a
former HR executive at Foxconn that "verbal directions" have been given to the
Indian hiring agencies by the company in this regard. It is also stated that the
company "does not hire married women because of cultural issues and societal
pressure"”, the statement said, citing reports.Sources recently said Apple iPhone
maker Foxconn has informed the government that 25 per cent of its new hires are
married women and its safety protocol, which requires all employees to avoid
wearing metal irrespective of gender or religion, is not discriminatory.

In an informal note shared with the government after reports had suggested that it
was not hiring married women, Foxconn had stated that such stipulations are not
part of its policy and these claims may have been made by those individuals who
were not hired, the sources earlier said.The Commission in its statement has
observed that the content of the media reports, if true, raise a serious issue of
discrimination against married women causing the violation of the right to equality
and equal opportunity.Therefore, the Commission has issued notices to the
Secretary, Union Ministry of Labour and Employment, and the chief Secretary,
government of Tamil Nadu, seeking a detailed report within one week, the statement
said.

It is the obligation of the state authorities to ensure that all companies follow the
norms and regulations relating to labour laws and the right to health and dignity to
any individual, including women, who are working in the supply chain of any
production unit of the private sector, the statement said.As per media reports carried
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on June 26, a number of job seekers in the company were spoken to during the
period January 2023 to May 2024 and the candidate information pamphlet of the
company was examined, it said."It was revealed that only unmarried women were
eligible for assembly job while there was no mention in this regard in the
advertisements made by the company. A WhatsApp chat between a married
candidate and the hiring agency of the company was also quoted in the news report
stating that when the candidate asked about the salary and childcare facility offered
by the company, the response was 'married not allowed'. The company, reportedly,
refuted the allegations of discrimination in employment based on marital status,
gender, religion or any other form," the statement said.
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NHRC takes note of media reports after Foxconn 'denies’ jobs to
married women at TN facility

https://newsmeter.in/top-stories/after-deputy-cm-pawan-kalyans-intervention-qirl-
missing-from-vijayawada-found-in-jk-731825%infinitescroll=1

Foxconn in its earlier statement has informed the government that 25 percent of its
new hires are married women

chennai: National Human Rights Commission ( NHRC) has taken suo motu
cognizance of media reports that Foxconn, a major manufacturer of Apple devices, is
excluding married women from jobs at its assembly plant at Sriperumbudur in Tamil
Nadu."lf the matter is true, it raises a serious issue of discrimination against married
women causing the violation of the right to equality and equal opportunity," said
NHRC.In the notices issued on July 1 to the Secretary, the Labour Ministry, and the
Chief Secretary of the Tamil Nadu government, NHRC sought a detailed report
within one week.

What does the media report say?

As per the media reports, carried on June 26, 2024, several job seekers in the
company were spoken to during the period January 2023 to May 2024 and the
candidate information pamphlet of the company was examined. It was revealed that
only unmarried women were eligible for assembly jobs while there was no mention in
this regard in the advertisements made by the company.

According to the NHRC press statement, a WhatsApp chat between a married
candidate and the hiring agency of the company was also quoted in the news report
stating that when the candidate asked about the salary and childcare facility offered
by the company, the response was ‘married not allowed’. The company, reportedly,
refuted the allegations of discrimination in employment based on marital status,
gender, religion, or any other form.The Commission has noted the fact that gender
equality is not only required in the Indian Constitution but the International Covenant
of Civil and Political Rights, and the International Covenant of Economic, Social, and
Cultural Rights also provides non-discrimination on the ground of gender in any form
of employment. NHRC maintained that the state authorities must ensure that all
companies follow the norms and regulations relating to labor laws and the right to
health and dignity to any individual, including women, who are working in the supply
chain of any production unit of the private sector.

25% of its new hires are married women, says Foxconn

On the other side, Foxconn in its earlier statement has informed the government that
25 percent of its new hires are married women and its safety protocol, which requires
all employees to avoid wearing metal irrespective of gender or religion, is not
discriminatory.In an informal note shared with the government after reports
suggested it is not hiring married women, Foxconn stated that such stipulations are
not part of its policy and these claims may have been made by those individuals who
were not hired, sources said. They added that such media reports malign the fast-
growing Indian manufacturing sector.Foxconn factory currently has about 70 percent
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women and 30 percent men and the Tamil Nadu plant is the largest factory for
women employment in the country with the total employment having touched 45,000
workers during peak periods.The company has also informed that the discussion
around Hindu married women being discriminated against for wearing metals
(ornaments and jewelry) is "entirely slanted" and wearing metal in such factories is a
safety issue, a fact well recognized by both the industry and the government. "Any
person wearing metals - man or woman - regardless of their status (single or
married) and their religion (Hindu, Muslim, Christian, Sikh, etc.) are required to
remove metals while working in the factory," the source said quoting the company's
informal note.

For safety reasons, no one wearing metal is allowed to work on the shop floor and
this is a prevalent practice in several industries.Comments from those who did not
get jobs.According to sources, the company has stated that the media report is
based on anecdotal comments by 5-10 people or potential job seekers. These
comments likely came from candidates who did not get the job or no longer work at
Foxconn.When contacted on the issue, Foxconn said that they hire workers of all
backgrounds, genders, races, and marital status, and they do not discriminate in
hiring or recruitment."We enhanced our management process for hiring agencies in
India in 2022 and identified four agencies that were posting ads that did not meet our
standards. We took corrective action with those agencies and more than 20 job ads
were removed," Foxconn said in a statement.Studying the staff recruitment
processEmployee unions at the Apple iPhone manufacturing unit of Foxconn India
here said they are engaged in the collection of details of the recruitment exercise
after media reports emerged that married women were not hired by the Taiwan-
based firm. According to employee trade union sources, they would decide on the
next course of action after studying the staff recruitment process."We are collecting
the details right now. We will study the matter first, like, recruitment exercise, and
then decide our next action plan," a union source told earlier.
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NHRC takes suo motu cognisance of public flogging incident in
North Dinajpur

https://www.telegraphindia.com/west-bengal/nhrc-takes-suo-motu-cognisance-of-
public-flogging-incident-in-north-dinajpur/cid/2030958

A local Trinamool Congress leader, Tajemul Islam aka JCB, allegedly led the assault
on June, 29, over an alleged extramarital affair

The National Human Rights Commission (NHRC) has taken suo motu cognisance of
news reports that a youth and a woman were mercilessly flogged in North Dinajpur
district in full public view by a group of people.

A local Trinamool Congress leader, Tajemul Islam aka JCB, allegedly led the assault
on June, 29, over an alleged extramarital affair.

The commission has observed that the contents of the news report, if true, raise a
serious issue of violation of the couple’s human rights. Accordingly, the commission
has issued notices to the chief secretary and the director general of police of Bengal,
calling for a detailed report on the matter within one week.

The NHRC said the report should include the status of the police investigation, the
health status of the victims and medical treatment, if any, provided to them.

"The commission would also like to know about the steps taken/ proposed to be
taken by the state government to ensure that such incidents of violation of the
human rights of the citizens, by politically protected goons, do not recur,"
spokesperson for the NHRC Jaimini Kumar Srivastava said.

He said the commission had also asked its director general (investigation) to
immediately constitute and send a team, headed by an officer, not below the rank of
senior superintendent of police, to visit the place of the incident to conduct an
enquiry and to submit a report to the NHRC at the earliest.

Issuing the notices, the commission observed that the reported "cruel and
disgraceful act" indicates that the state authorities had not learnt any lessons neither
from the shameful incidents that occurred in the past nor from the concern raised by
the NHRC. The commission said the flogging is not an isolated incident in Bengal
wherein, "the law has been taken into hands by unruly elements, victimizing innocent
people, especially women".

In a similar incident, a woman was allegedly made naked and beaten up in Cooch
Behar, said the NHRC.
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NHRC takes suo motu cognizance of discrimination against
married women by Foxconn in Tamil Nadu

https://www.msn.com/en-in/news/India/nhrc-takes-suo-motu-cognizance-of-
discrimination-against-married-women-by-foxconn-in-tamil-nadu/ar-
BB1pdGIF?item=flightsprg-tipsubsc-via?season//

The National Human Rights Commission (NHRC), India has initiated action following
reports alleging discriminatory employment practices by Foxconn, a major
manufacturer of Apple devices, at its assembly plant in Sriperumbudur, Tamil Nadu.
According to media sources, Foxconn has purportedly excluded married women
from job opportunities at its iPhone assembly unit, citing cultural and societal
reasons

In response to these allegations, the NHRC has taken suo motu cognizance,
expressing concern over potential violations of the right to equality and equal
opportunity guaranteed under Indian and international laws. The Commission has
issued notices to the Secretary of the Union Ministry of Labour and Employment and
the Chief Secretary of the Government of Tamil Nadu, seeking a detailed report
within one week.

The issue came to light through a former HR Executive's disclosure that verbal
directives were issued to Indian hiring agencies by Foxconn, instructing them not to
recruit married women. This practice allegedly conflicted with the company's public
advertisements, which did not specify marital status as a criterion for employment
eligibility.

Highlighting the significance of gender equality in both national and international
frameworks, including treaties such as the International Covenant Civil and Political
Rights and the International Covenant of Economic, Social, and Cultural Rights, the
NHRC underscored the state's responsibility to ensure compliance with labor laws
and uphold the dignity of individuals, particularly women, in the private sector
workforce.

Foxconn has denied accusations of discriminatory practices based on marital status,
gender, or other grounds, as reported in recent media coverage. The matter remains
under scrutiny as stakeholders await the forthcoming reports from state and central
authorities, emphasizing the broader implications for labor rights and workplace
equality in India.
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Police officers responsible for shooting anti-Sterlite agitators
should be prosecuted for murder: HC

https://scroll.in/bulletins/346/how-to-send-money-from-india-to-the-usa-a-helpful-
financial-quide

Thirteen protestors were killed in the police firing on May 22, 2018, causing national
outrage and the subsequent closure of the copper plant in Thoothukudi.

Police officials responsible for the 2018 firing that killed 13 protestors outside the
Sterlite copper plant in Tamil Nadu’s Thoothukudi should be “prosecuted for
committing murder”, the Madras High Court said on Monday, reported Bar and
Bench.

Thirteen protestors were killed in the police firing on May 22, 2018, causing national
outrage and the subsequent closure of the plant. The demonstrators had alleged that
the Sterlite Copper plant contaminated the region’s air and water resources.

On Monday, a bench of Justices SS Sundar and N Senthil Kumar was hearing a
petition filed by activist Henri Tiphagne seeking that an investigation into the incident
conducted by the National Human Rights Commission be reopened. The
investigation was closed on October 25, 2018.

Senior Advocate Somasundaram, appearing on behalf of the deputy superintendent
of police at the time of the incident, Linga Thirumaran, asked if the petition was
maintainable, reported The News Minute.

He argued that a commission of inquiry headed by Justice Aruna Jagadessan had
already considered the issue and its report had been tabled in the state Assembly in
2022, reported Bar and Bench.

The police argued that the national human rights body cannot inquire into any matter
that is pending before or has been inquired into by a state commission or any other
commission constituted under any law.

The petitioner, however, contended that the National Human Rights Commission
could look into its own orders. The counsel for the police subsequently sought to
interrupt the petitioner, to which the court took objection.

“This is a serious issue,” the bench said. “Is this how you treat the common public?
You [officers] all should be prosecuted for committing murder. None of you have felt
sorry yet.”
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Sterlite Copper owned the copper smelter. It was a subsidiary of the Vedanta Group,
one of the world’s largest mining and metals conglomerates.

In August 2022, the final report of the commission led by former Madras High Court
judge Justice Aruna Jagadeesan said that the police firing on citizens protesting
against the Sterlite Copper plant was unprovoked and indiscriminate.

The report had held 21 officers for the firing while the National Human Rights
Commission closed the case, reported The News Minute.

Noting that the officers “certainly exceeded the limit’, the commission urged the
Tamil Nadu government to take action against them.
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Public flogging: Guv seeks report, to meet victims; NHRC issues
notice to Bengal govt

https://www.ptinews.com/story/national/public-flogging-quv-seeks-report-to-meet-
victims-nhrc-issues-notice-to-bengal-qovt/1625075

KOLKATA/ NEW DELHI: The public flogging of a couple in West Bengal's Uttar
Dinajpur district has sparked outrage, with Governor CV Ananda Bose seeking a
report from Chief Minister Mamata Banerjee, while the BJP accused the ruling TMC
of "unleashing Taliban rule" in the state.

Bose, who is in New Delhi now, will visit Chopra on Tuesday and meet the victims of
the attack. He is likely to return to the national capital from there and file a report to
the central government on the incident, a Raj Bhavan official said.
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WB: NHRC takes suo motu cognizance of reported beating of
couple in Uttar Dinajpur

https://english.publictv.in/wb-nhrc-takes-suo-motu-cognizance-of-reported-beating-
of-couple-in-uttar-dinajpur/

NEW DELHI: The National Human Rights Commission (NHRC) has taken suo motu
cognizance of the reported beating of a couple in public by a group of people
allegedly associated with a political party in West Bengal’s Uttar Dinajpur.

According to the media report carried on June 30, 2024, the allegations of a love
affair between the victim couple were discussed in an open meeting (Panchayat) by
the annoyed villagers after the miscreants started beating the duo.

Reportedly, the main perpetrator is alleged to be associated with the political party in
power in West Bengal and could be seen in the viral video severely beating up the
couple, surrounded by a gathering of people as spectators.

The Commission has observed that the contents of the news report, if true, raise a
serious issue of a violation of the couple’s human rights

Accordingly, the Commission has issued notices to the Chief Secretary and Director
General of Police, West Bengal, calling for a detailed report on the matter within one
week.

It should include the status of the police investigation into the matter, the health
status of the victims and any medical treatment, if any, provided to them.The
Commission would also like to know about the steps taken or proposed to be taken
by the State government to ensure that such incidents of violation of the human
rights of the citizens, by politically protected goons, do not recur.

The Commission, looking into the gravity of the issue, has also asked its Director
General (Investigation) to immediately constitute and send a team, headed by an
officer not below the rank of Senior Superintendent of Police, to visit the place of the
incident to conduct an on-the-spot fact-finding enquiry in the matter and to submit a
report to the Commission at the earliest.

Issuing the notices, the Commission has further observed that the reported cruel and
disgraceful act of the miscreants in the instant incident without any fear of law
indicates that the State authorities have not learned any lessons, neither from the
shameful incidents that occurred in the past nor from the concern raised by the
National Human Rights Commission.
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The Commission has noted that this is not an isolated incident that recently occurred
in the State of West Bengal, wherein the law has been taken into hands by unruly
elements, victimising innocent people, especially women.

As mentioned in the instant news report, in a similar incident, a woman was allegedly
made naked and beaten up in Cooch Behar.

Apart from this, the Commission has also taken cognizance of the shameful
incidents of indignity to women that occurred in the Sandeshkhali area of district
North 24 Parganas in West Bengal, wherein a man allegedly associated with a
political party subjected the women to sexual abuse and torture.

In this matter, a team headed by an Member of the Commission had also visited to
conduct an on-the-spot enquiry in the matter. (ANI)
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3 ar3il B AP 341, RYH HRgGIS A AT B garaT FrAeR;
BJP ¥ &1 Ug HIl
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